215 Nepalese

[Shri Vidya Charan Shukla]
dated the 7th Decomber, 1968.
(Placed in Library. See No.LT-
2676/68.)

(2) (i) A copy of West Bengal Noti-
fication No. 3291-F dated the
10th September, 1968 (Hindi
and English versions) making
certain amendment to the West
Bengal Public Service Commis-
sion (Consultation by Governor)
Regulations, 1955, under arti-
cle 230 (5) of the Constitution,
read with clause (c) (iv) of the
Proclamation dated the 20th
February, 1968, issued by the
President in relation to the State
of West Bengal.

(ii) A statement (Hindi and English
versions) showing reasons for
delay in laying the above Noti-
fication. [ Placed in Library.
See No. LT-2677/68. ]

12.31 hrs.

DEMANDS FOR SUPPLEMENTARY
GRANTS (BIHAR)j1968-69

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI,: Ibeg to present a
siatement (Hindi and English versions)
showing Supplementary Demands for Grants
in respect of the State of Bihar for 1968-69,

12.313 brs,

STATEMENT RE. REPORTED STATE-
MENT OF NEPALESE AMBASSADOR
ON SUSTA FOREST AREA

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): In
his notice under Rule 377, Hon’ble Mem-
ber, Shri Atal Bihari Vajpayee has drawn
attention to the statement reported to have
been made by the Nepalese Ambassador
that about 2,000 bighas in the Susta Forest
area was a disputed area and that it should
be demarcated by a joint survey team of
both Nepal and India. The Hon'ble Mem-
ber has suggested that there is a contradic-
tion between what the Ambassador said and
what I stated in the House on 11th Decem-
ber, 1968,
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Ambassador's st. 216
re. Susta area (St.)

In order to clarify the matter, the Fore-
ign Secretary has personally spoken to the
Nopalese Ambassador. The Ambassador
explained that he had made only a verbal,
and nota written statement to the Press.
Different versions of what the Ambassador
said have appeared in different newspapers.
On .the particular point raised by Shri
Vajpayee, the Ambassador denies having
stated that the area of 2,000 bighas was in
dispute.

As the House would thus see, there is no
contradiction between my statement and
what the Ambassador has to say on this

point.

st wg fewd (®AT) : I9TEA@
wgred, wAa § # 115 faw & ag7 w
F1 FSMAT AT 91 Afe ww A =
# ar, 7@ gfra $1¢ a1 safag
ST Y A7 F21 91 6 A7 T I |
# FOFTT ¥ 4g AT ATAAT Az g
#o & gfyzq qeaste § oY 52 Arg &
ag adr R ar 7A@ 7 IAST gATET
AT AT(ET |

MR. DEPUTY-SPEAKER : Yesterday
this matter was raised. I think, vou have
read it. T feel the matter has been covered by
his reply.

SHRI HEM BARUA (Mangaldai) :
May | make a humble submission ?

MR. DEPUTY-SPEAKER : No further
discussion on this point.

That is not the usual practice. I am pre-
pared to do it within the rules, not beyond
that,

o wrew fageQt wiokdt (FCTALY):
# wrf swwear w7 A A4 IS W g
e 4% U 17 w§) ff fs ww o fe
Aqrelt qagy & v d 6 e @
®a AT &1 oxfefreefer w2
2 df e Jenat wERT 7 o varsy fear
tag om X F WY & ff e
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fe v M sTeT e 2?7 A fraew
} fe SoHdY weeT w1 A %I T
78 & 1 43 9w 4T IR & IT AT
1 warw A5 feqr @

SHRI HEM BARUA : From the state-
ment of the hon. Decputy Minister, it has
become clear that the Nepalese Ambassador’s
statement was not correctly reported in the
papers. May I know whether the Nepalese
Ambassador has contradicted the statement
as reported in the papers or is the Minister
going to correct the statement that Nepalese
Ambassador made as reported in the papers?

MR. DEPUTY-SPEAKER : Once the
statement is made; if you are not satisfied or
the Members are not satisfied, the usual
practice is. . . .(Interruption)

SHRI SURENDRA PAL SINGH : Just
to clarify, as the question of trespass was not
raised by the hon. Member in his notice, that
is why it has not been covered in the state-
ment now. But in my main statement, the
day before yesterday, | said clearly that the
Nepalese auhorities had maintained that
the four Nepalese were arrested from Nepalese
territory but our stand is that they had
trespassed into Indian territory.

ot wg fwd : @@ T wER
X wd § IqTOM WEIRE, WTH K-
qu sEq s Fw 115 AT Aifes
afrw1T fwar sy

MR. DEPUTY-SPEAKER : The ques-
tion of administrative control was raised
yesterday. That is all.

SHRI SURENDRA PAL SINGH:
There is no boundary dispute whatsoever.
The only thing is that the Nepalese authori-
ties sai d that those persons had been taken
away from the Nepalese side of the
boundary.

BUSINESS ADVISORY COMMITTEE
TWENTY-SEVENTH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH : 1
beg to move :

AGRAHAYANA 22, 1890 (SAKA)
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““That this House do agree with
the Twenty-seventh Report of the Busi-
ness Advisory Commiltes presentsd to
the House on the 12th December, 1968."

SHR1 D.N. PATODIA (Jalore) : With
regard to item 5 which says that the Commi-
ttee has recommended postponement of
the discussion on the Plan, I want to explain
the background. I approached the Speaker
~—ithe is at the moment not in the city—~I re-
quested him that the Plan should be dis-
cussed in the House before Government
took any final view on the matter because
Government should know the feclings of
this House on such a very important sub-
ject. The Speaker consulted the Prime
Minister and the Prime Minister agreed,
and the time was allotted for discussion
on the 1%th. But now we find that it
has been postponed. It is wvery unjust.
This is & very important subject and this
should be given proper time during this
session,

st URAATE TAE (ATEeT) ¢
3T WErey, w7 frdw & e Swawy
T &S *T A1 &UBT § fraw fis
TEQTIHT 1 E3ATH & AL 7 Aaf wCAT
# 3u fawfad & swsr aaw fasft @,
wraaTdi A e & v oft O g
T &1 NS (At § iF oo
& WEqIET W1 TRYTT 7 TG TR
& dtw 7 o1 oAt aw ol 9 ag weww
radY & ) wel wEeT I A H e
& maerd & fis waT W arat el ofr
o %41 ag wwEA L1 T arfe e
®Y ¥gW 7 g IV AT 6 ITT Tw

MR. DEPUTY-SPEAKER: This has
beon decided. When we begin our discus-
sion, you will get whatever information
you want,

SHRI S. M. BANERJEE (Kanpur):
We are thankful to the Business Advisory
Committee for giving us this opportunity, .

MR. DEPUTY-SPEAKER: You were
present there.

SHRIS.M. BANERJEE: Yes. I am
not raising anything about that, I am



